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( 	 (g) 	OtLal  evidence 	de reply to Q-21, is confirmed " Shri 

R.P.Chaturvedi/CVl/Egg prepared the joint mern randum, us it evident 
that.it  was not prepare'd jointly. 

3.4.2 Assssment on foHowinq\ubmissjon not evaluat properly, 

• 	 (a) 	0ral evidence vide reply t 0-14, it is on irregul r rneasure4ent showing 
disance of Railway bounda with different di ension. 

0rl evidence vide reply to 	-23(put by P ), where DW- mean casual 
tye of measurement that r corded in UD-2, by the term " such 

measurement". 

Orl evidence vide reply to Q-24 Ut by. _Q),. where .DW-texpressed his 
unwarenêss about the'méaning" natt sted corëcfióñ 

Oral evidence vide Q-28(put by P0), i on confirmation of location shown 
inhotograph. 

Orl evidence vide reply to Q-29 (pit b P0), is his avo1dane on the silly 

quetion which he has already been(give vide reply against question 
Q-2. 	 / 

• 	 (1) 	Oral evidence vide reply to Q-30put by Pb), here denied to reply about 
old and new photograph, he just 1expressed it was taken after the fixing of 
new post. 	 / 

	

(g) 	Oral evidence vide reply, to Q-25(put by, P0), is insignificant question and 
insignificant reply. Position of tloundary post can not substaniäte different 
measurement in deferent plas..  

.[Subrission of OW-i recorde in daily order sheet 5 dated 02.6.10 and daily 
order sheet Nos.-6 dated 03.?9.2010 may kindly be connected] 

3.5.0 -On Enquiry report para 5.1.2.3 Oral evidences - DW-2.  

3.5.1 The followirg evidence on rec rd was not taken care. 	' 

(a) Oral evience vide rep to 0-2, is about his posting in -thi&roject on 

• . ,  Novernber'2000", it is /compiement to Oral evidence vide Q6 that he 

identified .pbotographqfor pond at km 53/7-8 & 54/9-10 and exis since his 

posting 

/ 15 
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O.A admitted. Issue notice to. the 

respondents. . Written statement to be filed 

within 8 weeks. Adjourned tO 22.2.1996, for 

orders 

- 	Vice-Chairman 

Mem 

Written statement has not b 

submitted. Learned Sr.C.G.S.CMr S.Ali pr 

for further six weeks time for submission 

written statement. 

- List on 3.6.96 for written statement 

further orders. 

Mei1ber 

flrw 
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Learned Sr.C4G.5.C. S.Aj is 

present for the respondents. At.the 
request 6f Mr.S.ALt, four weeks time 
is granted for filing written statement 

List on 16-7-96 for written state 
ment and further order. 

H 	. 

?4ember(A) 

Me) 

Mr K.S.Purkayastha 	in 	person 

present. Mr S.A11,Sr.C.G.S.0 for the 

respondents seeks further time for 

submission of written statement. 
.' 

Lit 	on 	8.8- 96 	for 	written 

statement and further orders. 

Member 
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O.A.254/95 

8-8-96 Learned 8r.C.G.S.C. Mr..li has 

subm&tted. written statement 	 Copy 

of the same served on the applicant. 

xx 

List for hea±ing on 5.9.96. 

im 

H 
5-9-96 	 Mr.K.SPurkayaStha present in person. 

Learned 5r.C.G.S.C. Mr.S.li for the respo 

dents. The applicant has received copy. of t 

written statement and he prays for two mont 

time to file rejoinder. Allowed. 

List for hearing on 12-10-96. Ii the 
meantime the applicant may submit rejoindei-

with copy to the opposite party. 

in 

Member 

12.11.96Mr S.A1i,Sr.C.GS.0 for.the 

lk4- ce 	 respondents. 

/ 	 - 	 List for hearing on 10.12.3 
P 	Y' e#'-' 

b  
Member 

10 	 pg 

L  

) 	 19.3.97 	Learned counsel appearing on behalf 

the applicant submits that the records sho 

rx 	 be necessary for proper adjudication of 

matter. Let the relevant records be produ 

by the Sr. C.G.S.C. on the date of hearing. 

List on 16.4.1997 for hearing. 

cppk: Cgj.- 
Member 

trd 

Vi 
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 16-4.97 

c. 	
jr 

The impugned order dated 12.5. 9; ( 
issued by the countant General 
(Audit), Assam Megha].aya 	could 
not be filed by the applicant as the 

authori. ty did not supply him .Learned 
counsel Mr R.Dae for the applicant 

submits that it will be difficult on 

the part of his client to procure the 

impugned order. He prays for a direc. ,  
tion to the respondents to produce 

the impugned order • Mr S.jj • leaiined 
Sr.C.G.S.0 shall take steps for pro. 

-duction of the impugned order and 
the records. 

Learned counsel for the parties 
also informs that the matter relates 
to Meghalaya. It will be convenient 

if the hearing of this case is takenT 
up at Sh.tl].ong. ( the submissions 

of the learned counsel for the parties 
the case will be taben up for hearing 
n shillong. The next date will be 

notified later • Mr Alt shall produce 
the record as well as the ixnugned 

order within 2 weeks from today. 

Vice-Chairman 

iv- 

! 

--- 
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O.A. NO. 254 of 1995 

9.7.97 	 Counsel for the parties submit that the 

case is ready for hearing. 

• 	List it on 13.8.97 for hearing. 

Nenber 	 Vice-Chairman 

d  

~34.Y , 

/ I  97 

t 	4- 	p * 
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Case is ready for hearing. 

List for hearing on 9.12.97. 

Member 	 Vice-Chairman 

•-- 
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12-1-98 	•. - 

I 
im 

- 

'Division Bench is not available. 
List on 19-2-98 for hearing. 

Menber 
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O A No 254/95 	

( 
19.2.98 	Mr 	S. 	Ali, 	dearned.' Sr. 

C.G.S.C. prays for •two weeks time ti 

get instructions. .Prayer allowed. Li/ 

it on 9.3.98 for hearing. 

Nem er 	 Vice-Chairmai 

nkm 

9-3-98 	 On the prayer,of counsel for 

- 

	

	the parties case is adjourned till 

26-3-98. 

Mern r 	 Vice-Chairman 

ifli 	 I 

H. 

• 

( 

26.3 .98 
	

Mr S. Ali, lear -iedSr. C.G.S.C. 

prays for a short adjournment as he has 

not yet received instructions. Prayer 

allowed. List it on 22.4.98 for hearing. 

CY P 
Vice-Chairman 

In pite of repeated orders records 

have not been produced by the learned 

Sr.C.G.S.C.Mr S -Ali mmW today submits 

that he has not yet received the records. 

In the absence of the. 

records it is difficult for this Tribuna 

to adjudicate the matter. Therefore 1  
issue notice to the respondet1o.1.. 

Principal Accountant General,L Assam and 

Meghalaya etc.,shillong to cause produc-

tiori of the records through a competent 

Assistant of his office at 10-30 A.M. On 

13.5.98. On that day the Assistant shall' 

be present with records before this 

Tribunal. If respondent No.1 fails to 

contc.. 

n km 

lei 

22.4.98 
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O.A 25 4/95 

of the Registry 
	

Order of the Tribuna •: 

Copy of this order may be 
furnished to Mr S.&11. 

22 .4. 98 

pg 

do so further action will be ten. 

List on 13 .5.98 for hearing. 

Me r 	 ViceCharm an  

By or,de r 

2k 
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29.5 .98 On the prayer of Mr S.Ali,l earned 

Sr.C.G.S.0 the case is adjourned till 

2 .6.98. 

4- 
Merabe r Vice-Chairman 

I

ij 

l2' 
- 

9.6.98 

141 

f,at) 

I) 

: 

Heard the learned counsel tor the 
parties. Hearing concluded. Judgment 
delivered in open court, kept in 
separate sheets. The application is 
dispose'd of. No order as to costs. 

Ril vk~q. I 
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I CENTRAL 	AOIIINISTRATflJE TRIBUNAL 
i 

CtJWAHATI 	BENCH 	: 	OUWAHATI-5. 

D.A.N0 0 	'254 ot 	199.5 
LA. NO. 

- DATE OF DECISION 

• 	Shri Kumar Sanlcar Purkayastha 
• 	 (PETITIONER(S) 

Mr,'. 	Dás ADJOCATE. FOR THE 
PETITIONER 	(s) 

JERSLJS 

Union of India and others 	 RESPONDENT 	(s) 

• 	Mr S. 	AU, 	Sr. C.G.S.C. 	. 	 ADVOCATE 	FOR 	THE 
• 	 •---- • 	 RESPONDENT 	(s) 

THE 	HON'BLE 	MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN 

THE 	HON.'BLE 	MRG.L. SANGLYINE, ADMINISTRATIVE MEMBER 

/ 
/ 

• 	1. 	Whether Reporters of local papers may be allowed to 

see the Judgment.  

To be referred to the Reporter or not ? 

Whether tieir Lordships wish to 	see the lair copy of 
the judgment ? 0 • 

Whether the Judgment 	is to be circulated to the o,ther 
Benches ? 	 • 

Judgment delivered by Hon'ble 	Vice-Chairman 

• 

r 
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IN'THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.254 of 1995 

Date of decision: This the 9th day of June 1998 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

The Hon'ble Mr G.L. Sanglyine, Administrative Member 

Shri Kumar Sankar. Purkayastha, 
Senior Auditor, 
Office of the Principal Accountant General(Audit), 
Assam, Meghalaya etc. Shillong. 	 ......Applicant 

By Advocate Mr R. Das. 

-versus- 

The Union of India, represented by the 
Principal Accountant General (Audit), 
Assam, Meghalaya, 

Shillong. 

Shri P. PhooJcan, 
Deputy Accountant General (Audit), 
Otfice ot the Principal Accountant General(Audit), 
Assam, Meghalaya etc., 
Shillong 

Shri J. Sinnah, 
Deputy Accountant. General (C&J), 
Office of the Principal Accountant General(Audit), 
Assam, i'eghalaya etc., 
Shillong. 

Shri Amar Patnaik, 
Deputy Accountant General (A&E), 
Meghalaya, Shillong. 

Shri Holland C. Marwein, Welfare Assistant; 
Office of the Principal Accountant General(Audit), 
Assam, Meghaiaya etc., 
Shillong 	 Respondents 

By Advocate Mr S. Au, Sr. C.G.S.C. 

OR D E R 

BARUAH.J. (V.c.) 

In this application the applicant has challenged 

the order dated 12.5.1995 issued by the Establishment 

Officer (Audit), Office of the Principal Accountant 

General (Audit), Assam, Meghalaya etc., appointing 
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Shri Holland C. Marwein as welfare Assistant with effect 

from the date he tooic over charge ot the said office on 

deputation basis. The deputation was tor a period of 

three years. 

The case of the applicant is that the office of 

the 	Principal 	Accountant 	General 	(Audit), 	Assam, 

Meghalaya etc., issued Annexure A Advertisement asicing 

for applications tor appointment to the post ot Welfare 

Assistant by way ot transter on deputaton. The last 

date of submission of applications was 31.1.1995. 

Pursuant to Annexure A advertisement the applicant 

as well as another person submitted applications. 

However, the 3rd respondent accepted applications of the 

5th respondent and another person atter expiry of the last 

date. Thereafter, the 5th respondent who submitted the 

application after expiry of the period was appointed in 

the said post. Accordingly the 5th respondent took over 

charge in May 1995. Thereatter his period was further 

extended till August 1998. without, however, calling for 

fresh applications. The applicant has challenged the 

appointment of the 5th respondent and has prayed for 

setting aside the order of appointment. He also claims 

that he should be appointed in place of the 5th 

respondent. Hence the present application. 

The contention of the applicant i.s that the 

authority 	having 	advertised 	with 	last 	date 	for 

submission or applications as 31.1.1995 it ha no 

jurisdiction to accept the applications behind the bacic 

after expiry ot the last date. In due course the 

respondents have entered appearance. 
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We have heard Mr R. Das, learned counsel for 

the applicant and Mr S. Au, learned Sr. C.G.S.C. We 

are in agreement with Mr Das that the 3rd respondent 

ought not to have accepted the applications after the 

expiry ot the last date and the subsequent appointment 

of the 5th respondent cannot be said to be legal and 

valid. We, theretore, hold that the appointment of the 

5th respondent was illegal and wrongful. However, the 

period ot three years had already expired and the 

authority has granted turther three months extension, 

without, however, making any advertisement. We do not 

find any justification in allowing the 5th respondent 

to continue in the post. However, as the period is 

going to expire shortly, we are not inclined to 

intertere with the appointment. We, however, make it 

clear that after the expiry of the extended period the 

appointment of the 5'th respondent shall not be 

extended any further. It necessary there should be 

fresh advertisement. 

With the above observationn we dispose of the 

application. Considering the facts and circumstances-

ot the case we make no order as to costs. 

• -4-----I/ 
G. L. SANGLYffNE ) 	 ( D. N. BARUAH 

MEMBER (A)! 	 VICE-CHAIRMAN 

nkm 
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IN THE CENT 
GUWAHA L TI , J 

An application under section 19 of the C.A.T.Act, 1985 

O.A. No. 	 o195. 

Shri uinar Sankar Purkayastha 

-vp- 
Union of India & ors. 

To 

•The Hon'ble Registrar, 

Central ?ministrative Tribunal, 

Guwahati Bench : Guwahati - 781 005. 4 
Most respectfully sheweth : L - 
1, 	That Sir, iam the applicant of this enclosed 

application being submitted through post for Its regis- 

tration.  
That sir, my physical appearance at this moment 

to CAT is not possible since my old ailing mother is 

frtt& 	alone and living with me. She has none to look after her 
except myself. 

That Sir, this case may be disposed of on merit 
I-i 	 calling for the records available with the Respondent No.1 

in connection with the promotion of Respondent No. 5 as 

welfare Assistant where I, the applicant was one of the 

most deserving candidates. 

That Sir, due notice may be'served to Respondents 

Nos. 1 to 5.Necessary copies of the application are enclose 

herewith. 

This case may be disposedof at Shiliong Bench 

•hi1e CAT will function next at shillong. 

NN That Sir, due notice may be served on me when  

cA c.rn' date of hearing will be fixed. 

That sir, 1 crave leave of the CAT to conduct 

4 'C  the case by self. If necessary, I may engage counsel 
subsequently. 

yours faithfully, 

Dated, Shillong 
thejOjNovember, 1995 (l(' 

/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

s '  'GUIAHPTI BENCH:GUWAHATI" 

An ap plication under. Section 19 of. the C.A.T.Act, 1985 

O.A. No. 	/95 

Shri Kumar. Sankar. Purkayütha 

Union of Ihdia& ors. 

I N D E X 

S/No. 	Annexure. 

1 . 

Particulars. 	 Page No : 

Copy of Circular No. 
Estt. i/Audit/10-5/94-95/6154 

dated nil issued by P.A.G. (Audit) 711 

Copy of Memo No. 

Estt-t/Audit/10-73/95-96/45-45 3 

datd 26 APR. 1995 issued by 

P.A.G.(Audit) -12 

Copy of the. Sports Certificate 

dated 5.10.1974 issued by 

Hony 	Football Secy., Shillong 

Sport Association -13 
Sports certificate datd 2. 1O.69 

issued by GkU Sports Board. -14 

copy of theports certificate 

dtd.5.11.1980 issued by Govt of 

W.B. -15 
Copy of Sports Certificate 

dtd. for 1971-72 issued by,AG/i -16 
Copy of Sports certificate 
dtd. 16.12.1976 issued by CGEWCC -17. 

Certificate in 4xl00m race 
dtd. 16.12.76 issued by CGEWCC -18 
Sports certificate dtd.28. 3.78 

Issued by. 	CGEWCC -19 

• 	2. 

• 	
•. 	3. 	 O c

t 

 

 

fps 

 

• 	 8. 

9 . 

	 ' . 5 
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A. 

\O 

1. particulars of the. applicant- : 

Shri Kumar Sankar purkayastha. 

senior Auditor, office of the.Principal Accountant. 
General ( Audit.), Assam, Meghalaya.etc., Shillong -1. 

2. particulars of the Respondents :. 

union of India, represented by the- Principal 

Accountant General (Audit), Assam, Meghalaya, 

Shillong - 793 001 

shri P. phookan, Dy. N.G. ( Audit), 0/0  the 

P.A.G: ( Audit.), Assam, Meghalaya. etc., Shillong-1. 

Shri J. Sinah, Dy. k.G. ( C kR), Office of the 

P.A.G..' ( Audit.), Assam, Meghalaya etc., Shiflong-1. 

4.. Shri Amar patnaik, Dy. Accountant. General, ( A. & E ) 

Meghalaya., Shillong, 793 001. 

5. Shri lfblland C. Marwein, Welfare Assistant, Office 

of the- Principal Accountant General ( Audit ), 

Assam, Meghalaya etc., Shillong - 793 001. 

3. particulars for which the app.ication is made. :. 

The application is made. for redressal of injustice 

made to the. applicant by refusing him appointment to 

the post.. f Wel-f are. Assistant. and appointing 

Respondent.No. 5 by means of manipulation. 

Contd ... 3. 

n 
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juriSdicti9 

The applicant, declares that the subject matter 

of the. arbitrary appointment. of the Respondent No. 5 

against which he wants r.edressal is within the 

jurisdiction of the Tribunal.. 

LimitatiP. 

The applicant further declares that the application 

is within the limitation prescribed in section 21 of 

the Administrative Tribunal Act, 1985. 

Pact.s of the case :.. 

That the applicant is a citizen of India and as 

such he is entitled to the rights and privileges 

guaranteed by the Constitution of India. 

Tha the applicant is a. Senior Auditor in the 

Office of the Principal Accountant General ( Auditor ), 

Assam, Meghalaya etc., shillong-1, and was initially 

appointed as L.D.C. cüm Typist in the Office of the 

Accountant General, Assm, Meghalaya etc., shillong 
on 25.5.1971. He was recruited in Sports Qiota. He was 

promoted to the post of Auditor on 24.6.1976. During 

bifurcation of Audit and Accounts he was appointed as 
Sr. Auditor with effect from 1.3.1984. 

That on 27.1.1995, the applicant had applied for 

the post of Welf are Assistant in response to a circular 
No. Estt. i/dit/10-5/94-95 dated Nil issued by the 

Establishment Section of thé.AppliCafltS office inviting 

applications from the deserving candidates for appointment 
of Welfare Assistant. As per the circular, the last date 

Ak 

Cont4 ... 4. 
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IN 
ef submission of application was 31.01.1995. Only 

two Sr. Auditors Shri C.S. Row Riengsete and the 

applicant himself had submitted the application 

before 31.01.1995, 

A ccpy of the Circular NO. Estt.I/Audit/10-5/ 

94-95/6154. dated Nil issued by the Establiment 

Section of the applicant's of fice is encl.sed as 

Annexure 'A', 

That during the month of February, 195, the file 

for the.post of Welfare Assistant was put up before the 

then Hon'ble Accountant General ( Audit ), with the 

names of only two above mentioned candidates as referr 

-ed to in Paragraph 3 above. 

That to the utter surprise of many, four 

candidates were called for interview vide Memo No. 

Estt. I/Audit/10-7/95-9/450-453 dated 26.4.1995. 

A cepy of the Memo No. Estt.I/Audit/10-78/95-96/ 

450-453 dated 26.4.1995 issued by the Establish-

ment section of the applicant's Office is enclesed 

as Annexure 'B'. 

That an inverview was called for on 5.5.1995 at 

3.30 P.M. The applicant had appeared for the interview 

and he fared very well. 

That on 12th of May, 1995, the applicant was  

shocked when the Establishment of ficer ( Audit ), 

informed him verbally that the Respondent No. 5 had been 
selected for the post of Welfare Assistant. 

Contd ... 5. 



That it--would not be impertinent to mention 

here that' the. 	applicant. is suing.' his wife for 

Divorce on charges of adultery in the court of District 

and Session Judge, EaSt iiasi' Hills, shiliong. The 

wire and in-lawS of the. applicat- in connivance with 

some Officers of the Office of the principal Accountant 

Geflerai ( Audit), are involved in a conspirapy ( a 

criminal offence under. - section 1203 IPC.) to establish 

the applicant as mad. The motive behind the conspiracy 

is to nullify the. charges of adultery. 

That it was clearly mentioned in the circular 

"Participation in sports and cultural activities and 

aptitude or welfare activities will be an added 

alificatiOfl". That the Respondent No. 5 had no record 

of participation in sports and. cultural activities 

during his entire service career. He is a trade Union 

activist of CivIl Audit and Accounts Association and 

about 85% of the. members of Audit. Wing had resigned from 

that Assãciation due to anti-audit employees activities 

of the Association. The most interesting fact. is that 

a man rejected by 85% of the members cø.&ed-e--'e 

deemed at to work for the welfare of the members of the 
staff. 

That.it is eially interesting a fact that 

in the circular it was specifically mentioned that 

the last date of submission of the individual application 

was 31.01.1995 but the Respondent. No. 5 had submitted 

his application even after the prescribed time and 

more so when the file with applications of. only two 

individual was put up for consideration. Belated 

entertainment of the application of the.Respofldeflt No. 5 

was a clear. act. of mala-fide motive by the authorities 

concerned. 

Contd •., 6. 
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it. 	That the applicant has bright record in 

sports and gaines and had represented the A.G. football 

Team for more than a decade. Since he Joined the service 

in 1971, the applicant also represented the Central 

Government Employees Welfare Co-ordination Committee 

in football for the All India Civil Services Tburna-

ment for many years. He also represented Shillong 

football team. He was also a good athlete. The very 

circular also specifically mentioned that efficiency 

in spbrts would be a added qualification for selection 

of Welfare Assistant. But it is a matter of fact that 

superseding all those added qualification a man having 

less qualification like Respondent. No. 5 has been 

selected as a Welfare Assistant by the authorities 

concerned. 

Copies of some of the certificates in 
support of his proficiency In sports are 

enclosed as Annexure '', ', 'i.!, IV , 

'i', ', , '', ee and 'I' respectively. 
That the applicant has got good record in 

the organisation of Sports and Cultural activities. 

He was the secretary (Sports), Civil Accounts Sports 

and cultural Club from 1977. 	to 1979. He was the 
General Secretary, CAS &. C club for 1979 to 1981. 

That on all previous occasions, persons with 
good record in Sports and games were appointed as 

Welfare Assistant, 

That the entire records inclusive past and 

present relating to the selection of welfare Assistant 

are lying with the Respondent. No. 1. The proper scruitiny 

of those records would reveal how malafidely they have 

acted in the present selection of the Welfare Assistant. 

Cont& ... 7. 
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15. 	That the applicant prays that the Resp 

No. 1 may be asked to produce the entire records 

relating to the appointment of Respondent No. 5 as 

a Welfare Assistant. 

7. 	Relief sought for : 

In the facts and ciCcwnstances explained 

above the applicant prays for the following relief :- 

1. 	The impunged appointment of Respondent No.5 

as a Welf are Assistant made by the Respondent NOS.1 D  2, 
3 and 4, be set aside and c.iashed0  - 

2 	The applicant should be appointed as Welfare 

Assistant with effect from the date of appointment of 

the Respondent No. 5 as Welfare Assistant with all. 

monetary benif its. 

The above reliefs sought for on the following 
amongst other - 

-aROUNDS- - 

For that the applicant ought to have been 

appointed as Welfare Assistant as per merit s  

For that the Circular also stipulate selection 

on merit having profeciency in Sports activities 
in particular. 

For that the appointment of the Respondent No, 5 

is a malafide one since his late submission 
of the application for the post of welfare 
Assistant.. 

[1 
LI 

Contd ... 8. 
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For that the applicant was otherwise 

qualified on merit for the appointment 

of the welfare Assistant and deprivation 

of his appointment by the Respondent No. 

1 in the facts and circumstances was 

arbitrary and violative of Article 14. and 

16 of the constitution of India. 

For that since the appointment, of welfare 

Assistant of Respondent No. 5 by the. Respondent 

No. 1 was malafide and arbitrary and in 

violation of the fundamental rights of the 

applicant, the applicant may be appointed 

as Weif are Assistant quashing and setting 

aside the appointment of Respondent No. 5. 

interim relief prayed for : 

During the pendency of the application the 
applicant prays for the: following Interim Relief : 

The applicant be allowed to get additional 

pay and allowances equivalent to the scale of Welfare 

Assistant with effect from the date of appointment of 
the Respondent. No. 5, and the impugned appointment 

mdde by the Respondent No. 1 may please be stayed/ 

suspended. 

The above relief is sought for on the grounds 

explained in para - 7 above. 

The applicant declares that he has not filed 

any other case/application in any court/Tribunal on the 

subj ect matter. 

Contd ... 9. 
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The applicant declares thathe did net submit 

• 	 any departmental representation to avoid communal 

disharmony amongst different- sections of employees in 

already tense situation in shillong. There is no remedy 

under. any ±'ule and this Honble Tribunal is the only 

remedy. 

. particulars of postal order. : 

postal order: NO. 	 03 3746 	- 

Date. 	 :. 

Issued by P.O. 	: 	liv hLe 	Pô-L 

	

- 	payable at. 	 : 

index: 

• 	 An Index showing list., of enclosures is en.losed. 

Documents :. 

As per. Index. 

Cont& ... 10. 
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iNVERIFICIQN 

Shri Kumar Sankar purkayastha, son 

of Late Manindra Krishna. purkayastha, aged about. 

44. years, resident of shillong, Meghalaya do hereby 

verify that the statements made in paragraphs 1, 2, 

3, 4, 5, 6, 7, 8, 9, 10, ii, 12 and 13 are true to 

my knowl edge. and that. I have not suppressed any 

material facts. 

Dated, shillong, 

The10 NOV. jo3.5 • 
	: 	 - 

• 	 SIGNATBRE 

-z- 

• 	 • 	
r 	

(a.s'), 

• 	 L.Iio'-'-r 
7-9300I. 
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.oi1:rci; 	F 	/(' :o.. tAl[ 	;' Hl ~; I 1, A I 	A ui.i 'i', 

L!J" 
Circuir No.FL..L/Au?it:/ I.. --/i--9'5/615'. 	f.)r)I;c1 

The ro - L 0) 	/1fi'' f';:i )II' 	I I Lhr n role of 
Inv 	 U.Wj •)l vcnnt: 
in i'h 1.o offlar nn 	 wi.)l be f1L. I tn from 
:lflohi 	:i: 	)I1O('flh ()' 	A 	 ft:;r'i:; (::,nP: 	In 	the 

I k h  )) vi' 'O:T:; I Q qH Or s e ryjcc or 
S tno. ropiers wi. ft nine yers rL:t.!iHr iervice in the 

'.iIe, :y trnIL Iei' on de u tn i.on. Rirticj,rI:jon in oortr 
and culturni nci.vi.ti e n'1 epti tu::Io for w1fare activi-
Lies will be an o:1deI (jUO.Li.fjctj 

- 	 --- — -------s  ------- 

wor)cin 	'Je]..fnre Asi1:oit, the ae1ectd 
Of H (:ini na' c 1.tJer (?].ert: ft Or o w tFi 	pJ'nc]e 	ai o:1 L1ie 
poul: of 'J1ftl? ir 	 in the :lJorc'nj(t r4en].o or d,rw 
I.i./hor grndv ay na Oni o r And I.!:or, Pernnn). Aosiatnnt 9  
Anti t:or or Wenoprophor 	 sr niiy h 	1 	Ic'ui:nI;in 
(Duty) al.l.owniic;e in nncordnnnn Wi ft the Mi tii.str'y of }nnnce 

1 	 I I.T(;t/7' 	•Intt'J 	.11.75 an oEIIrnhe,i 
frnm 	.1. 'UP to Lime . 

The I o; I: of WoU; re Ass i stOnt, he ir 	an 
one, nppo.i.r!trnent to this Po:3t sin]], not or'di.nnri.ly exc'ed 
tlir'ee yeei a. 

Off.i.c.i.;:'.I,s fulfillIM6 l:h 

willj.nt to bc' consider a'] irii' th e  
submit their nF ulicoti o ns In the 
to roach Esta bi islimen I:-]. .tctj on 

Ini 	and iJ Ucnt.joiini 
LO .1. i..0 loot ion 

2. i"ost held 	 - 

p nhove çrij ti.on 	:inrl 

n.Core.';ajc]: oSsinin..nt ma y  

foi1ow1g Pro 1 orma no as 
on or [)uforo i 0 1 . 95. 

• 	 . Prt.iii: 	:i Icri of j)ont.I ug- 

o:iii}E;i 	 " 

{ 3 	5, Date of joininj as U!  

A A 1115"  

	

(a ) .'eajor Auditor 	- 

Pecsori:i 

0/0 Ths A, G, [Audil] (,1Y3T1tcflo&rntI.ii1j. 	 - 

a A ,  P, & L.ram 
S1Uo 'ig-1. Dn l - i' 

 

o r COO ii FUl:iIj 'ifl 	 - 

(l ):,.J 
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7. ipeci1 qLwlific3tjofl, - 
if any(witli  

ety Mccount.nt GEr1era1(Admn 

?lerio to. E. t . i/t : t/1 O6/9I4_ 5/61 	Dated -.......... 
Copy for .A'ird I to 

1 . Ch€ ..r.De.uty /;ccountant •:eriera1(1iorjs), Qfice of the 
iccou.n;.t Ueneral(Auljt', ;\sm etc., Bhangarh, Guwahiti - 5 with S.):r COpies for circu1tjon rnonst 
the membersf Jtff t G.ohatj. 

The 3cret?ry'to the fccontnt G ner1 

Thc r .A u.it Officer/OI, 	Rj(1 .Qrs, C4'(J: .(_rs), iCI•A with si - re copies for circui:tjon to OffiCialS on 
ii1s.ectjo4 .tutie. 
cii f3ectioils. 

5. All Notice Uo-3rJ:j, 

I 

'I 
tiost.nblis6!ient Offjpr. 
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/ 	 QFFT'CE OF THE ACCOUt4TA NJ.' GENERAL (A Ill.UT), 
• ASSAM 1  HEGIIALAYA ITC. Sl1ILL6I.G; / 

With r , eforprice to their 	plicti 	for 

ppnintment to th post of We1fre A8stt. tile folow ,  

Lug ffici n1 	re re uesteu to Ppreer for irltervjGw 

ti O5.uC3,5 et 3.30 P.M. which will be hel' J.n the  

c1imher f° Deputy Acccn('un]t 	ncrii (Amn ) 

/ 

En tn hlihment Officer,  

Nwo 4  Nø. Jn L-1/Auj (:/ O-73/95-6//i5Q_tj53 

C0py irwd for infr t,i 	to 

1 	Shri C . S . Row fli.enqs, Sr. Ar, CAR' •-20 

Shri K.tr Sid 	Prkyn t)r, br. Ar; CA E23 Sectjw. 
Sun  N.. D, II- Sr. Ar, CAP-30 section. 

I 
4, ShrJ II. C .'.Mrwinç.,, Sr' 	Ar. C/P-2E Soctj0n. 

Li h1irjhmJj: Offic.r. 

o/o Th n A, Gj Ludit] Assarn 
Mcheye, A4  F, & Mzoram 

?tr -1 



ft 
4 	

bi1hu.g 	pirtz 	znctatxnu 
Shri D. Mt Bcfl 
iIiy Jootbali Scc!,, 

itavt SccU.' 
(Ian J3ulUiig) 	 - 

Th October 1974.  
Ref ivo 	 Date 	. 	. 

/ 
TO 1-111014 IT MAY CONCERNS 

This is to certify that Shri Kujilar Sankar Purkayastha 

is known to me as a footballer of great promise. Be is 

playing in the 1st Division Football. Tournrnent under the 

auspices of the Shillong Sports Association0 He is also 

rpreenting the Sbl.ilong District Team in the Bordo1oi 

Trophy Tournament, one of the major thurnament in India, 

The Independence Day Cup Tournament , another major tourna-

ment of Assam and also a3sist±ng the District Team in 

the Inter-District Football Tournament since few years back0 

As a footballor g  he is noted for his sinccrity and 

disciplined in character 

I wish him every success in life0 

Ri, Audfl Off Icel' 
oo The A. C, (Audit 

Assam, Megh1aya A, P, 
.& Mizoram, ShThng-1 

iio'y. I )dU ccy1 
[)O L t ,5SOCtUiQT, 



Chairman, 
- - Standing Committee 
Cauhati University Sports Board 	\\ I 	• I 

- 

I' 

ER ST Y 
\ \ 	 p 

•-: 	 a 
-1• . .1 

(-f) 
UEIHIC4TFAIEIIIT 	. 

• 	•y. 
- 	

4.. S 	 • 

crtcd 	hit 

e 	 /icza 

ba..ee... ........ y 

J 	Z,'Q'€2( /%;i 	 o/' , 	4tir /1-J/  2c 	 Cf 

Secretary, 
Gauhati University Sports Board 

Datjd Gauhatj Univer5iv 

OC .... 9. 

Presideni/ Vice-President 
Cauhti University Sports Board 

Lab3nva Pres Gjh.iu-4097 

Wb The A, G, [Audit 
Aisam, Meghafaya, A, 
4 Mizri" ShilLong-1 
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Tüurna,nent, Mliffl  11  ME Ser vices Foo I ha I/ 

Club, ('aicutta. 

)Tte# hi' Writ ers ' Buildings 

-cJf 

Pre,ide.'i ( 

\\riicrs  Bildigs Cu 

A. Roy 	/ 
ffinr. General Sr'tar 

\Vri'.rs B!dng Club 

.khok hsttic*ryy 
Dv, .S?(-. Eciucniio,, (S/ions) Dc'pi( 

& Se're ta)-  Rt'ception Ci'/?lmil1ei, 

cALCUTTA 

Sr Audit Offic 	5th Noher, I9St) 

•o The A, C, (AiIt 
Aseam, r. egha!aya, P, 

& Mizciam, 

30 

- 

' 

This is to 	cerrijv 	t//a1S/id 

kciclo 0 /' 	.... . 	 ... 	 ........... 

XVth MI India 
Civil Services Football Tournament 198O8I 

at- TrT 	-- ..-. 

........ P2,1 	OL/ 	tou- 

particjpated as a 
(!Q!J 

hen Vt/i . if IflduJ Ci Vii 

EM 



 

I Cxh' 

Ivy 

sports aj 

- 

Office of th Accountant Genera', As:ani, Meghafaya, Nagaland, 

Manipur, Tripura Arunachal Pradesh & Mizorarn. Shillong-! 

 

MM 
Eel 

l. 

MEN 

IiI 

OEM 

i7l is s o cerifj tft St11/..' 	 . 4..•........ 

e(!rzle(I (lie 11 1inc1zci i of oltIai;illlq 

- 	 rs,iwn iii the 	fODrJ2 reJa,  

EFIA cj (he 	4;iiLffl( .SJWIIS a/ .umes for IN 1971-72 

2UJUN 1972 - 

Daed 	hilIong the ...... . .. .................. 1912. 

W 	( R, Roz.ika )' 	 Bikash 	pta bu) 	
(Piiki Chakraborty) 

Grtrai Secret a ry 

- - 	 ---- 

~~~ M ~ 

1~~-7 

•r. Audli Off tcq 
oo The A, G, [Authti 

Assam, Megha!aya, A, P, 
& Mizoam, ShiUong1 

11 
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.f. The A G. [Audit] Assam 

Mei.ay8. A I', Mizoram 

-, Secreiarr- 	 .. 	 Sc'cretary 
Regional Sports Board. 	 C. G.E. W.C.C. 

C.G.E.w.c.c. 	 5ec.c[ary 
\Velfare 
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Secretary 	 Secretary 	 ' 

Regiousi Sports Board 	 C.G.E.W.C.C. 	 C.dW.C.0 
C. G . E.W. C C. 

eel 

i6t- Officer •/. The A G, LAuWtj Assam 
a A P. & Mizo.ga 
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As?, mIuift QMcar 
ri/a The A, G. [Audit] lknsarff 
Mc.a A S P, 	zcram 
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Secret ar .. 	 Secretary 	 Chairman 
Regioual Sports 13ord 	 C. G.E.\V.C.C. 	 c:G.E.w.c.c. 

C.G.E.w.c C. 



TO 

The aeputy Accoui,tant Gcn3rai (Aiii) 

tc oi the PT jccoui;ant c ciai (Aut) 
, eg2aaya 3t0, 

hiilong ?9OOi 

t Isu€ 

 

of opy of. Apciathn 1  3dcr f 
7L;t 	 Dt. i2ö95, 

Mada!n 

This is for 'your kind irfornaton th.t 
ve f11d a case with Central Admini3trativ Tribunal, 

Gwahati regard.iag appoitth.ent of Welfare 

The Tribunal has asked for a copy of the 
Appointment Ozrler as nLentioned above vida C/Gff// 

1 5c/c)i$il/49319 ate 2011.95(Copy enciosod ) 

I shall be evergratefuJ. if 	provi&ad with 
a copy or the same 

yours FaIthfully 

(Kumar Sankar Pi.wkayastha) 
.Sr.Au1itor, CAP- 23 
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L4j. CENTRAL ADMINISTRATIV TRIBUNAL 
GUWAHATI BENCH 

O-.A. No, 254/95 

Sri Kumar Sankar Pu.rkayastha 

- 	-vs- 

Union of tridia & Ors. 

And - 

In  thematter of 

Written Statement submitted by the 
Resçondents Nas. 102,3 and 4 

WRITTEN STA1E1-1ENT 

The humble respondents submit the written 

statement as foll•ws 

1 	 That the applicant has not exhausted all 

the deprtmentaj remedies available to him and as such 

the application is liable to be dismissed. 

2 0 	 That with regard to the statement made in 

• paragraphs 1,2,3,4 and 5 of the application the 

respondents beg to state that they have no commerts, 

3 0 	 That with regard to the statement made in. 

paragraph 6(3.).f the application the respondents have 

e2y2I-io 11f.€ 
	no comments, 

Ct3 	CAAIt-1 

fir
Coritd.,, 
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Continuation Sheet N (w.) 

That with regard to the statement made 

in paragraph 6(2) of the apiicatien the respondents 

beg to state that the applicant joined as clerk in 

the erhiie composite Office of the A.G. (ME) 

Assam etc., Shilleng on 26.5.71 (FN) and net on 

25.5.71 as stated by the applicant. He was promoted 

to the pest of auditor on 24.6.76 and on restruc- 

turing of the I.A. & A.D. hewas appointed as Senior 

Auditor w.e.f. 1.3.1984. 

That with regard to the statement made 

in paragraph 6(3) and (4) of the application the 

respondentS beg to state that they have no comment 

as the same being matter of record. 

That with regard to the statement made 

in paragraph 6 (5) of the application the respondents 

beg to state that two mere applications were 

received from S/Shri Nirmal Kr. Das (ii) and H,C. 

Marwein on 5.4,95 and 10.4.95 respectively. As the 

seletion Committee was scheduled to interview the 

candidates on 5.6.95 and also keeping in view the 

need for a' wider field of ch•ice for a more judi-

cious selection to this pest, the aforesaid two, 

applicatiris were also accepted by the competent 

authority. While accepting the afires aid appli-

cations the competent autherty also kept in mind 

the practical difficulties of willing candidates 

in submitting formal 

in time as good, numb 

an tour covering the 

Meghalaya, Arunacha]. 

of 141f are Assistant 

applications for the said pest 

rs of a fficials alwys remain 

four States of Assam, 

Pradesh and Mizerarn. The post 

is net a regular promotional 

Contd... 
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	 Continuation-'heet No.3 (Three) 

-- 	- 	- 
4 

I 

Post. It an ox-cadre post filled up by transfer of 

staff on deputation asis, 

7. 	 That with regard to the statement 

made in paragraph 6 of the application the respon-

dents beg to state that to make fair and judicious 

selection for the post of Welfare Assistant the Res 

p.ndent No.1 ha constituted a selection committee 

headed by the D.A.G.(E), 0/. the 

Meghalaya, Jrunachal Pradesh and Miz.ran, Shifleng;. 

and other two members of the Selection Committee were 

ry; A.G.-(c&R), o/o the A.G..(Au), Assam, Meghalaya' etc, 

Shillong and Dy. A.G.•-(Adznn.), O/e the A.G.(Au), Assam 

Meghalaya etc. Shillong who met on 5.5.95 at Shilleng 

to adjudge the suitability or etherwise of all the 

four condi-dates for selection to the post of Welfare 

Assistant on deputation basis. Whether the applicant 

performed well was to be adjudged net by the appii 

cant but by the aforesaid Selection Committee. 

80 	 That with regard to the statemnt 

made inTparagraph 6(7) of the application the res-

pondents beg t state that there is nothing t. be 

shocked for selection of the respondent No.5 as he 

has been selected on merit by the selection committee. 

91 	 That with regard to, the statement 

made paragraph 6(8) of the application the respon-

dents beg to state that there is nothing on record in 

the office of the resndents that the applicant has 

sued his wife for divorce on charges of adultery. 

There e*ists no reasons to believe that there was any 

conspiracy to prove that the applicant mad. The 



J 
7 

Et,  
- Ctinuation$heetI.4(F.ur) 

4 	4. 
allegation of conspiracy brought against the 

respondents is. totally false, baseless and mali-

ci•us and the respondents are no way c•nnected with 

his divorce case rir they are interested about the 

personal affairs of the applicant. 

10. 	 That with regard to the statement 

made in paragraph 6 (9) of the a pplication the 

respondents beg to state that one of the essential 

qualifications for a Welfare Issstant especially 

in an office having a large and heterogeneous staff, 

is the ability to cultivate and maintain very good 

inter personal relations. Participation in sports 

and cultural activities is not sinquo- non but at 

best anadditional qualification since the Scope of 

welfare functions extex,s much beyond just sports 

• 	 and cultural activities. 

That the respondent No. 5 is a trade 

union activi-st who allegedly has been rejected by 

the 85% of the members is a union matter and does not 

necessarily reflect on his personal relationship with 

the officers and members of the staff. Ireover, 

though the respondent N., 5 may not have record of 

formal participation in sports and cultural actIvi-

ties, but he has kept an actjve interest in. the 

perforinance of the office of the respondent In various 

sports and cultural activit'ies, 

To give just one example it is 

submitted here that one Shri Mahendra Prasad Jam, 

Sr. AudItor was appointed as Welfare Assistant 

w.e.f, 74.90 by transfer on deputati.n basis vide 

Estt. I order Ne. 34 dated 7.5.90 (copy annexed as 



n,ivatien Sheet No5jFive) 
	cV 0  

A- 

R 1). Shri Jain was selected for aforesaid 

assignment having no record of formal participation 

in sports and cultural activities. 

A copy of the order No, 34 dated 

7,5.90 and a copy of the Application dated 6.4.90 

are annexed herewith and the same are marked as 

1 10 

	

flexure Ri & R2. 

	

11, 	 That with regard to the statement 

made in paragraph 6(10) of the application the 

respondents beg to state that it was not just 

the application of respondent No. 5 but rather all 

applications received upto the scheduled date of 

the intervLew to the said posts ere accepted by 

the competent authority for bonaflele reasons as 

stated at para 6 above, 

	

12, 	 That with regard to the statement 

made in paragraph 6(11) and (12) of the application 

the respondents beg to state that the same have 

been adequately replied against para 6(9) of the 
application. 

	

13. 	 That with regard to the statement 

made in paragraph 6(13) of the application the 

respondents beg to state that while some of the 

former incumbent of the post may have had good 

records in sports, those were only added qualifi-

cations as considered necessary by the Selection 

Committee for any incumbent to the said post. 

It is pertinent to mention here that 

basically the Welfare Assistant is to assist the 
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Welfare Officer in smooth discharge of his duties. 

Organisational chart in respect of the Welfare 

Officer and the Welfare Assistant is given at R-3 

enclosed. The duties of the Welfare Officer as per 

H.Q. i s guideline is detailed at R-4 enclosed. It 

would be evident from the above that having a large 

and heterogeneous staff, the ability to cultivate 

and maintain excellent inter personal relations is 

net only prerequisite but be an essential criteria 

for selection of the Welfare Assistant. 

That with regard to the statement 

made in paragraph 6(14) of the application the 

respondents beg to state that the allegation of 

malafide brought against the respndent M9,1 is 

absolutely false and malicious and hence it is 

stoutly denied. 

That with regard to the statement 

made in paragraph 6(15) of the applicati.ri the 

respondents beg to state that they have no comments, 

16, 	 That with regard to the statement 

made in pragraph 7 of the application regarding 

reliefs sought fr the x respondents beg to state 

that the applicant is not entitled any of the 

reliefs sought for in this application and as such 

the application is liable to be dismissed, 
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That the respondents beg to state 

that regarding grounds set forth and reliefs sought 

for the respondents state that none of the grounds 

is maintainable in law as well as in facts and 

hence the application is liable to be dismissed. 

That with regard to the statnent 

made in paragraphs 8,9 of the application the res-

pondents beg to state that they have no comments on 

them. 

That with regard to statement made 

in paragraphs 12,13 the respondents have no 

comments. 

That the respondents further beg to 

state that the respondent No 9 5 has been selected by 

the.Interv'iew Board and on merit he has been 

selected but the applicant who was also inter-

viewed was not found suitable and as such he was 

net selected. 

The ,n'ble Supreme: Court has held 

in a number of cases that it is not the function of 

the Courts to act as appellate auth.rity and to 

decide on the choice of the candidate to be sele-

eted, if the Selection Committee has selected a 

person, who fills the requirement of xvAx recruit-

ment rules and the selection process has been 

completed fairly. 

LI 
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In the circumstances, the H,n'bie 

Tribunal may kindly dismiss the OA. 

VERIFICATION 

I, Srnt, M. Ray BhattaCharyYa, Dy. 

Acdoufltaflt General, AminZ5trati0fl, Office f the 

principal A.G., Auditi Shili.ng do heref solemnly 

declare the statement made in the written statemen .t 

are true te my ..wledge, belief an inf.rmatiofl. / 

And I sign this verificatien on 

this the 22nd day of July,' 1996 at illng. 

a 

DLARNT 

DY 4eCOWS'f Gml,dl (Ad,m) 

010 the Accountant General (401 
4,aM M #qhajaya Mlsoram & 4tP 

SHILI-ONG. 
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oFFrcE .0F T€ ACCOUNTANT GENERAL(AUI)IT), 
• ASSAM, r€GHALAYA ETC., SHILLONG+793 001, 

NoE'tt.I/Order N0,34.. 	 Dated :-7i-5-906 

Shri Mahendra Prasad Jam, Senior Auditor(Oashier) 
is appointed as welfare Assistant in the scale of pay of Rs 
1640-60-2600-EB-75-2900/- P.N by transfer on deputation for 
the period from 7-5-90 to 31-12-90. 

On his appointment as Velfare. Assistant; Shri Jain. 
jz-..required to exercise option either to draw the grad pay 
o the post of Welfare Assistant or his grade pay as Senior. 
Auditor plus deputation (duty) allowance in accordance with 
G,I,M',OQM. No.F,I(II)-III(B) 75 dated 7-11-75 asaxnended 
from time to time. 

• 	Authority:-DAG(A)'s Orders dated 7-5-90 at p/220f 
ofthefile/ 

ESTABLISHI€NT OFFICER 

Memo Io,Estt.I/Audit/10_6/88_89/648_63 	dated : 

Copy forwarded to:- 
1. 	I'he Director of Audit, N.F.Railway,Naligaon, 

Guwatj...11 b  

2, 	The Welfare Officer(L), 

39 	ThT Secretary to the Accountant General(A). 

40 	' Th Audit Otficer/Claim. 

59 	 The Pay & Accounts Otficer(L). 

Th Audit Otficer/Cash, 

Th, AssistaAt Audit Office*stt.1I 3ection, 

Thd Assjstat Audit Officer/Estt$II 6ection, 

• 9, 

 

Tho Assjstat Audit 0fficer/RecI ..iection, 

IQ. 	Sii M,P.Jajn, Cashier. 

11. 	S4.Group. (12) Budget Group (13) c.L.Group. 

14, 	Pa Fixation Group, (15) Posting Gpup. 

41 

Esjbljhment Order Book. ) 	 16 

(i 

Dy. ñecounlanl ep'eral (Admn) 
0(0 thS4ccountant General (.4ud' 
431am. Meghalaya Mizoram & A. 

SIJILLONG. 

I k>fr 
ESTABL4 	FFICER 
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* To 

The Deputy Accountant General (Adrnn) 
Office of the.Accoüntant General (Audit), 
Meghalaya, Shillong etc. 

Sub :— Application for the post of Welfare Assistant. 

Sir/Madam, 

With reference to office Circular 
No.Estt.1/10 6/88-89/7706 dated 26.3490 I sioul'd 
like to -off e; myself asa candidate forthe post 
of Welfare k;sistant. 

The requisite particulars for. the 
candidture are stated below :- 

10 Name and Educational Shri MANENDRA PRASAD JAI 4 M.A. 
Qualification. 	- 

(In Economics) 

Post held 	 - cashier 

Present place of 	- 	Cash Branch. 
posting. 

Date of birth 	- 	1st January 1933 

Date of joining as 

Sr.Auditor 	- 	1st March 1984 

Personal Assistant 

Auditor 	21.4 	' 19 FY 

(v) stenographer 

5) Date of confirmation - 	L1  (Pr 	tt-*c") 

7) Special qualfication 	Driving 
if any (withx details) 

Dy. ccountant Generi/, 

	

)'O the,fAccountant General (Audit 	
. 	Yours fa71  

am1 Meghalaya Mizoram & 	 Dated Shi l'long, the 
6th April 1990, 

PRA3AD AIM) 

(c 
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2auiAatiOflai Chart 

	

Maw, Meg1S1aYa 	Shillong. 

I 
• Wouara Officer 

• 	
. Welfare Ajteflt. 	

0 • 	 Caretaker. 

Dy. keoun ant Geneel lAtinv)4  

0,  

,am. Meghalaya Mizoram & . P 	•• 	 . 	 . 	 . 	

0 

SHILLONG. 	
• 	. 	• 	

•. 	
0 	 • 

I. 



(1) _1$CJ1:LFUE 

U) 	Lu 	tO 	f 	(Jd(lfl y tflkflfl r 
 sinuring ads irsjjj til plartss 

oI 

(2 	ir, case or need in securing oc:sr.ion  to children in Schools, 
and other Educatjonai 

j.rIstitu.tions. 

()uppJ.y of lIIj 	etc. to Gr,'D' 
i't. -.Pcing of Indents, Iirla.1irton of ratos, 

rnaintonpric0 of StOCk, and issue of liveries, 
Passing of bills, 

(A 1 0 su0 of Identity Cards tc the ctaff 

C l0a nl. 	s  s 
of ffjc5 buildirig,prmjsrjs 

and eahroorns Including adequacy 
water supply - deployment of Safaj.w5j53 Under thu sUpervlsio of Caretaker,  supply of cleaning materials, etc. 

(2) CIoflf11inc 	of 'Offic Cnntwjn and Kil:.f,1.11 rooular inspection of the Canto 111  rirj lIaising with the ofilce bearers 
01' thu Starr Canteen In order to erIGuj'0 

cleanliness and hygion, 

Con 

Dy. 4CcOUntO 	'lj i 	0 

tO Ih4ccountan, General (4ud, 
Meha1aya Mizoram & A.P 

cYILLONG 
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	H :1 
—2- 

(3 Cinijn55 r f il rl ,:romisos of Staff 
Colony and Security arrangements - 

periodical inspoctior. of the Staff' 
coloi•.i.in, 	!'iJ. 	 c?t 	 undo 
i.ht. 	IDt"tsjjn 	4 

 CF.rutkor - supervjs. 
,f 	Chouidor 

end c i i z r a 	n ,. nwith CPWD on all niatt 
9 	ir 	or 3'.;I'f 

 
quarters  

(4) Noat-ness of work !ncludig proper 
ip.oirjtnanco of furniture, removal of 
ul1waned records, elimination of conges 
in the snc 1;iong, adequacy of lighting ai 
\'rIti.l&j.o,i 

(u) Enqaqernc3nt of Mazdoors for removal of 

cid en:J Jnuani;od record from thu 
S'3Ct 

Corrpsipondonce with CPUD regarding 
IiiaJn.r.nanco of off.co bu.tldinq., 

Psciny of the bills of  rIla..door, and 

(nj 
R(pir OF hrok.n fürn.jture,romovai of 1 	fiii'njh,-i, e'i.i 

r''l:1frIIIII)nI; ij.j I.h 
I1I:W I LIJ I IJ. LLIL'U by I .Lu .t iiti t.j wi Lh LI u 
co:ru;pI(Jjflp Record soctIon. 

(U) ;rrangumont throuqh CIWD For licihting 

insldu offico building, strootlicjhfts 
both at Lyndhurst Estate and 

	

hudlt Estate, purchase of 	 ' 

(5) rdrquacy or drinWino uatoj fin U ty 
SUpply of filtors and Gls TumIJJ.L1 

on 

irs 

:.ion 
id 

6) 

Dy.ccoun ant Gen pal (Admn) 
010 the4Accountant General (Aud': 
Aiam. Meq%aIaya Mizoram 4 4 

• cFf!UON(  

limul.y provision of hot and rn1d 
I.itIio 

arranqot,,Qfits - arrangj,g for Crir.troi 
I1(ji]t •iflci JIUring Ui ntur , fill I)CtIrflIit1 It 
charco]j and llyhtl0g of ingutjs, •griduo1 
replceir,pnto(' Mnoujr with Elrctrjr-
!1 nntrs !r Corr!do-.c.. 

ontd 



j) 

ka 

a 

—3- 

(7) \rranging fo parking glass for cyclos 
id 3iff Unrr 

•4• 	 '(" \cr.tOU3 

L.uii; - 

!J,. IECtFTJONAL, CULTURAL AND COI9NUNJTY 
\! j•;• i;:s 

(i) .%1rnn ne;nont for colobrntion of Republic 
Oty •r.d lndcpondancu Day. 

(2) 

 

C.n(-,o Lit a gwiiont for participation in Garnos 
• :.f')flqO11Iefl 	fur rnt;hu 	and 

urriin.j.its — !iisinq u.tti thu Snorts 
and hucrt1ation. Club, suridir;g ol' tuams to 
"ar ous .nfra—dopartrnontal oirnarnunts 
;jiiil ii 1. IruIja Civ jJ. Snriicat., tournaments — 
arrongimont for local int 	dcportninntal 
nJi-ur and tcurnrmmt.s. 

(3 ' 	i'rjuiiqui:ient to por.s.orin nossoseinq 
s.flfl 

 

in IPUS3.0 	1Jrcr1,at1c3, .rt , l.ttc'rary 
e 	or csitu:s. activ it.tc3 pri:I 

....;. 	i(rI J.r, a"ji-tv ,nt-r:i omonts, 
p(tforlTli:1c, AL; Ei.i.L.ou- Ktv.t 

S1iuilar,s, Mushairail, Dbats and 
'uLii. 1Ujt luii o' uri10 	9UinO (J%C 

(4) " 	norjn nt for Gr.it—tocjothur and P 

(s) Lju.tsinq with the Coperativti StOL'OO, 

Conprati.ve Banks etc — onsuinq their 

4J 	prupe fur.cticninçj. - 

L7
enoZ (Adm. ,  

010 rh ,f4ccountont General ( 1jjj 

4,.q,yqn. Meghalaya MiZora,r! 
cw,1.j.ONG 
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IN TH 
I 	

GAHATI 	

: 

O.A. No. 254 of 1995 

IN THE MATTER OF : 

Shri joumm Kwnar Sankar purkayastha 

... Appliôant 

-vs. - 

Union of India & ors. 

... Respondents. 

IN THE MATTER OF : 

--•. 

Replication to the W.S. subnitted by the 

Respondents Nos. 1, 2, 3 and 4. 

TO 

The Honble Registrar, 

Central Administrative Tribunal, 

Guwahati Bench : Güwahati 5. 

Most respectfully sheweth : 

• 	• 1. 	That Sir, I am suI*nitting herewith 7 (èeven) copies of 

my reply againstthe written statements bubmitted by the 

Respondents NOS. 1,2,3 and 4 for favour of kind disposal. 

	

2. 	That Sir, I am also enclosing herewith a self addressed 

post card for communication to me the next date for hearing 

of the instant case. 

\ 	 Sehior Auditor, CAP. 23 Section 

• 	• •, Dated, Shillong 	 (under CASS:5), o/o the pr.A.G. (Audit) 

997.. 	• 	 • 	 shillong-1 

AN9  
• 	 . 	 • 	 • 	 • 	 S 

5'  
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH 
GUWAHATI 

TN THE MATTER OF : 

O.A. No. 254 of 1995 

Shri i<umar Sanker purkayastha 
Applicant 

- Vs.- 

Union of India & Ore. 
Respondents 

-AND- 	 : 

IN THE MATTER OF : 

Replication to the written statement 

sunitted by the Respondents Nos. 1, 2, 

3 and 4. 

Most respectfully sheweth :- 

That with regard to the statements made in paragraph I 
of the W.S., the applicant reiterates and reaffirms the statements 

made inparagraph 10 of the O.A.The applicant states that his 
case deserves special consideration' for extra-)rdiflary circumstances 

as then prevailed in shillong and as such, the respondents cannot 

resist the fact in their favour. 

That with regard to the statements made in paragraph 4 of 

the W.S., the applicant reaffirms the statements made in paragraph 

6(2) of the O.A. barring his date of joining as L.D.A. The appliqant 

begs to state that his date of joining as clerk is 26.5.71 and 

not 25.5.71 which was a mere typing mistake and therefore, does 

not alter anything materially in the instance case. 

30 	That with regard to the statements made in paragraph 6 

of the w.s. the applicant reaffIrms the statements made in 

paragraph 6(5) of the O.A. the applicant begs to state that it is 

an established principle of. all central Govt. offices that no 

Tfresh application can be entertained without amending the original 
circular for re laxatlon of extended time. The applicant further 
states that other applications were received surreptitiously 

against the principle. And therefore, the respondents have nothing 

contd.. . 2/- 



to resist for their favour. 

That with regard to the statements made in paragraph 7 
of the :  w. s. the applicant states that he has nothing to 'say 

against the normal procedure of the selection Committee to make 
fair and judicious selection but the applicant only points out 

the rnal-practices of the selection Committee. 

That with regard to the statements made in paragraph 8 

of the w.s. the applicant states that soon after his interview 

he was verbally informed that the applicant would be a fair chance 

to be selected for the post but subsequently he learnt that 

Respondent No. 5 had been appointed for the post who preferred 

his application after due last date was over as per circular and 

who was much later called for 'interview,Therefore, naturally he 
was shocked. 

That with regard to the statements made in paragraph 9 of 

the w.s. the applicant states that he sued his wife in Divorce 

petition No. 4(T)94 in the court of the District Judge at shillong 

for charges of adultery which was subsequently dismissed for 

non-appearance of his counsel. The applicant further states that 

though there is nothing in the office record regarding Divorce 

petition but some influential persons f rom .,,PT wife's sidetried 

to influence some of the respondents to declare that the petitioner 

is mad. However, at this moment the applicant does not desire to 
'prove the facts since the said Divorce petition has already been 

dismissed. 

That with regard to the statements made in paragraph 10 

of the w•s. the applicant states that the activities, of sports 	' 
in different events certainly is an essential qualification and 

therefore, it was mentioned in the circular "participation in 

sports and cultural activities and aptitude for welfare activities ' 

will be an added qualification. Therefore, subsequently the '. 

respondents cannot ignore the importance of this. The applicant' 

further states that the respondent No. 5 who has been rejected 

by the 85%of the staff how he could deserVe# to serve as welfare 

Assistant since welfare activities denotes to serve the staff and 

their welfare. And it is also stated that at time of Shri Mahendra 

Prasad . jain no candidates possessed any sporting qualification.'. 

contd. . . 3/- 	

'•1 

t 
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86 	That with regard to the statements made in paragraph 11 

of the w.s. the applicant states that he reiterates and reaffirms 

the statements made in paragraph 6(10) of the O.A.Thc applicant 

begs to state that without amending their circular for fresh/or 

further applications they entertained only -m--e their mal- 
afide intention and the respondents have nothing to resist for 

their favour. 

That with regard to the statements made in paragraph 12 

of the w.s. the applicant states that he has also explained this 

position in paragraph 7 of the said replication. 

That with regard to the statements made in paragraph 13 of 

the w.s. the applicant states that the respondents' statements 

contradicted with the'statements made in paragraph 10 of their w.s. 

and therefore, they have no stand to resist this in their favour, 

That with regard to the statements made in paragraph 14 of 

the w.s. the applicant states that since the respondents earlier 

calledfor interview only for the two candidates including the 

applicant himself and subsequently they entertained more applicatlo 
-ns without any fur ther circular for extension of time for recei-
ving more applications and also without cancelling the result of 

earlier interview the respondents surreptitiously have done all 
the subsequent activities without jurisdiction and ence having 

malafide intention. 	 I 

That with regard to the statements made in paragraph 16 of 

the w.s. the applicant states that facts stated in this replication. 
as well as in the 0.A., establishes a prima fade case, in favour 

of the applicant for reliefs sought for before this Hon'ble 
Tribüna. 

That with regard to the statements made in paragraph 17 of 

the w.s. the applicant states that he reaffirms his stand on the 

various facts which has already been stated in this replication 

as.well as in the O.A. which come in favour of the applicant. 

That with regard to the statements made in paragraph 20 of 

the w.s•. the applicant states that the respondent No. 5 has been 
selected by the Interview Board without jurisdiction since after 
the stipulated date as mentioned in the circular, his application 
has been received through back door without amending the circular ,  

contd.,.4/- 	. 

- 	
'. . 
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for extension of time for receiuing further applications for the 

post of Welfare Assistant and therefore his selection was illegal 
ab initlo and liable to be quashed. 

The applicant further begs to state that the respondents 

had adopted method for selection unfairly which is against the 

principle of the Supreme court ruling and therefore the apointment 

of respondent No. .5 should be quashed and they have no stand to 

justify the present selection. 

V ER I F IC AT ION 

I, Shri r<umar Sankar Purkayastha, 

aged about .....years, working in the A.G.Office at Shillong, 
do hereby solemnly affirm and say as follows : 

That I am the petitioner in the above mentioned case and 
ast such I. am acquainted with the facts and circumstances of the 
case. 

. That the statements made in this verification and those 

in paragraphs 1.2,3,4,5,6,7,8,9,10,11,12,13 and 14 are true to 

my knowledge, belief and information derived from the record of 
of the case and the rest are my humble sulznissions before this 
Hon °ble Tribunal. 

Dated, •.Shil].ong 

the '. 	ay of?J199 1 . 	 eonenta 

14. 

I 


